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Mr. Sanjib K. Mukhopadhyay, learned Advocate for

the petitioner submits that the Hon’ble Division Bench

while disposing of the appeal being M.A.T. 2245 of 2023

had also disposed of the present writ petition. He informs

the Court that the petitioner has filed Review Petition

being RVW 41 of 2024 in respect of the order passed in

M.A.T. 2245 of 2023 which is pending. He seeks further

accommodation of four weeks.

Let the matter appear after three weeks on

reopening of the Court after the ensuing summer vacation

under the same heading.

<                 (Bivas Pattanayak, J.)


